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IN THE CENTRAL ADMINISTRATIVE TRlﬁUNAI.

N - AHMEDABAD BENCH
.I/ez,ﬁw

0.A. No, 495/92

DATE OF DECISION_17.12,1992

Chunilal Vakhatram Pandya Petitioner
Mr, K.,C. Bhatt Advocate for the Petitioner(s)
Versus

Union of India & Ors. ~ Respondent

Mr. Akil Kureshi Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. Mr. N.V. Krishnan : Vice Chairman
The Hon’ble Mr. Mre R.C. Bhatt : Member (J)

1. Whether Reporters of local papsrs may be allowed to see the Judgement ‘ol

2. To be referred to the Reporter or not? T

3. Whether their Lordships wish to see the fair copy of the Judgement | %

4. Whether it needs to be circulated to other Benches of the Tribunal Vi
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Chunilal Vakhatram Pandya eeess Applicant
Vs,

1., Union of India,
Through: :
The Director General
Department of Post,
Ministry of Communication,

2. The Chief Post-master General,
Gujarat Circle,
Ahmedabad- 380 001,

3. Shri B,U, Rana,
Supdt, of Post Ofices,
Banaskantha Dn, Palanpur 385 001,

4, Shri Punamchand Bhanraj Pandya,
-at Chuva via Tharod 385 565,
(Banaskantha)

8. The Supdt. of Post Offices,
Banaskantha Dn., Palanpur 385 001,

«+e.e« Respondents

O.A, No, 495 of '92

T B S gy S - — g S o - o

Per: Hon'ble Mr., N.V,. Krishnan, - Vice Chairman.

Heard Mr, K.,C. Bhatt, learned counsel for
the applicant and Mr, Akil Kureshi, learned counsel for

the respondents,

2 The applicant was provisionally appointed on
a temporary basis as Branch Post-master, Chuva, which is
in account with Thurad Post Office., While so, the Annexure
A/1 order dated 27.11,1992 has been issued by the fifth

003...
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respondent, (The Supdt, of Post Offices, Banaskantha

Dn., Palanpur- 385 001), directing that the charge of
Branch Postmaster should be handed over to Punamchand
Dhanraj Pandya, (Respondent no. 4) who is also only
a provisional candidate and has not been regularly
selected for appointment to this post, A direction
was given to the Mail Overseér, Turad to arrange to

¢ |
take over charge from the applicant, and hande® over
/
to the fourth respondent on a provisional and temporary

basis,

35 It is in this circumstance, that the
applicant has filed this application for a direction

to quash this impugned Annexure A/1 direction to the
Mail Oversear and to give a direction to the respondents
to continue the applicant in service and regularise

his service as EDEPM,

4, When the application was admitted an ad-
interim order was issued to the fifth respondent to
maintain status quo of the applicant as on 3,12.1992
till further directions were issued, By virtue of this
interim order the applicant is still continuing on the

/
post.,

Se The matter came up for further directions
today. We have heard the learned counsel for the Govt.
respondents, The facts narrated are not éisputed,&espon-

dent no., 5 was not present and he cannot put up a @etter

\\,L ‘.4-.



defence than the Government, We are of the view that

it is entirely improper to replace a provisional appointee
like the applicant by another person who is also a
provisional appointee, The provisional appointment of

the applicant is stated to be pending regular selection,
Therefore, Govt. have a right to carry out a selection
and induct the person regularly selected to this post

and the applicant has to give way for his appointment.
However, Govt. cannot induct another provisional

appointee in his place,

6o In this view of the matter,this application
deserves to be partly allowed, We do so by quashing the
Annexure A/1 dated 22,11.1992, We make it clear that the

applicant's incumbency shall not be disturbed except by

& pevoon

the appointment of a regularly selecteé/as Branch

Post Master and in accordance with law.

7% Application is disposed of accordingly.

(i

| //L//'/v/"
(R.C. Bhatt) (N.V. Krishnan)
Member (J) Vice Chairman

*K
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Chunilal Vakhatram Fandya eses« Applicant
Vs,
1, Union of India,

2.

Throughs:

The Director General
Department of Post,
Ministry of Communication,
New Delhi- 110 001,

The Chief Post-master General,
Gujarat Circle,
Ahmedabad- 380 001,

Shri B.,U, Rana,

Supdt, of Post Ofices,
Banaskantha Dn, Ralanpur 385 001,

Shri Punamchand Bhanraj Pandya,
at Chuva via Tharod 385 565,
(Banaskantha)

The Supdt, of Post 0Offices,
Banaskantha Dn,, Palanpur 385 001,

«ese Respondents

ORA L ORDER

0.,A, No, 495 of '92

Dates 17,12,1992

Per: Hon'ble Mr, N,V, Krishnan, Vice Chairman.

Heard Mr, K,C, Bhatt, learned counsel for

the applicant and Mr., Akil Kureshi, learned counsel for

the

2.

respondents,

The applicant was provisionally appointed on

a temporary basis as Branch Post-master, Chuva, which is

in account with Thurad Post Office, While so, the Annexure

A/1

order dated 27.11,1992 has been issued by the fifth

.'3...
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respondent, (The Supdt, of Post Offices, Banaskantha
e : Dn,, Palanpur- 385 001), directing that th; charge of
Branch Postmaster should be handed over to Punamchand
Dhanraj Pandya, (Respondent no., 4) who is also only
a provisional candidate and has not been regularly
selected for appointment to this post, A direction

was given to the Mail Oversear, Turad to arrange to

take over charge from the applicant, and handed over

[ to the fourth respondent on a provisional and temporary
basis,
3. It is in this circumstance, that the

applicant has filed this application for a direction

to quash this impugned Annexure A/1 direction to the
Mail Oversear and to give a direction to the respondents
to continue the applicant in service and regularise

his service as EDEPM,

4, When the application was admitted an ad-
interim order was issued to the fifth respondent to
maintain status quo of the applicant as on 3,12.1992
till further directions were issued, By virtue of this
interim order the applicant is still continuing on the

post,

5. The matter came up for further directions
today. We have heard the learned counsel for the Govt,
respondents, The facts narrated are not disputed respone

dent no, 5 was not present and he cannot put up a letter

‘0400
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defence than the Goverament, We are of the view that

it is entirely improper to replace a provisional appointee
like the applicant by another perxson who is also a
provisional appoiatee, The provisional appointment of

the applicant is stated to be pending regular selection,
Therefore, Govt, hawe a right to carry out a selection
and induct the person regularly selected to this post

and the applicant has to give way for his appointment,
However, Govt, cannot induct another provisional

appointee in his place,

6a In this view of the matter this application
deserves to be partly allowed, We do so by quashing the
Annexure A/1 dated 22,11,1992. We make it clear that the
applicant's incumbency shall not be disturbed except by
the appointment of a regularly selected as Branch

Post Master and in accordance with law.

Te Application is disposed cof accordingly.
(R.C. Bhatt) (N.V. Krishnan)
Member (J) Vice Chairman
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. = DRAFT FOR APPROVAL PLEASE

s ORAL ORDER
J G

O.A.No. 495/92
Date: 17-12-92,

Per: Hon'ble Mr,N§V.Krishnan, Vice Chairman.

Heard Mr.K.C.Bhatt, learned counsel for the
applicant and Mr. Akid Kureshi, learned counsel for

the respondents,

o ooy o

26 The applicant was provisionally appointed/as

Branch Postmaster, Chuva, which is in account with

Thurad Post Office. While so,the Annexure A-1
, /‘/ 'f 1\:‘ 2‘7'//' 7& /] .
/W /’7’< a7 é\' <
P ({ Z ordeﬁlhas been issued by the/respondent directing

N Jhies (8 amanlomts
;oo that the charge of Branch Postmaster should be
handed over a—third—parey Punamchand Dhanraj Pandya
(Gp ¢)
( who is also only a provisional candidate and has
>eplocty b s port
not been/selected for ths appointmen%/ A
oo

directicn h@®F€en given to the Mail Oversear, Turad

to arrange to take over the charge from the

applicant)h#xy4ﬁy;Aapgein&xx%—provisionfﬂfﬁmmﬁvon
L=
purely temporary-besis and handeg¢ over the charge
e /a,«/ff.‘ %W‘“ A~ A
to Shri—Pumancirand Bhanraj—Pandya provisonalldy and
(3

temporary basis/{ /It is in this circumstance# that

the applicant has filed this applicaticn for a
A A1
directicn to quash thé impugned/directicn to the

Mail Oversear referredto abcve in the Ann, A-1
memorakadum and to give a directicn to the
respondents to continue the applicant in service

and regularise his service as EDBPM.
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ﬁ When the applicaticn was admitted amd
am~ ad interim order was issued to the fifth

respondent® to maintain status quo of the

applicant as on 3.12.92 till further directicns

were issued. \
N ,@.7

4—It—isadmitte® that the virtue of this
M
/ the applicant is still /protected—with—the

interimorder,

B.j Whe&»%e matter came up for further

}72/{ Aot directicns today lm/e have heard the learned counsel

4_‘;- "\W
Pre 2" /2 for the/respondents\aﬁ&\n/e are, satisfied that

/

j’rﬂdwé’ L e it is entirely improper to replace a provisional

F

Py S
W, 4 appointee like the applicant wi#h another
o a.
%}"”"‘ #% = , provisicnal appointee. The provisional appoint-

ment of the applicant is stated to be pending

regular selecticn, qﬁlerefore, the—respondernts
Cz-"'; oud

~

m&¥ have a right to attemd a selection and

induct a b
% ?mﬁc tiis person regularly selectedL
m fas o guic wmy o L gt

the applicant / EO—%h—l—E:—eﬁf—::ce—but

HRAZEX/
W‘ Carnrvl.

W & / C-OH—LGM inducted another prowvisicnal
appointee in his place. /In xkew this view of
the matter this application deserves to be

partly allowed, Me may do so/quashing the

/4,\ ﬂ// directien dated 22.11,92 issuedtothe Mail

Oversear to got the Charge transferred from the



ket

applicant to the eutsider Mr. Punamchand Dhanraj

Pandyawaaé/Qé make it clear that the applicant's
L Hporstad £

A cernbt ™
incumbancy shall not be disturbed except by/way

2 '
of a regul;%'selectien Branch Post Masterzééi

7. .
thﬁﬁ:é%é;. Application is disposed of accordingly.

(N V Krishnan)

(RC Bhatt)
Vice Chairman

Member (J)

vtce.



f“ : CENTRAL ADMINISTRATIVE TRIBUNAL
il . AHMEDABAD RENCH
AHMEDABAD .
Application No. &]2) Itfq ¥ l 9)2 ] of 199
Transfer Application No. 0ld Writ Pet. No.
chER T LPLT-CATHE

Certified that no further action is required to be taken
and the case is fit for consignment to the Record Room (Decided) .

Dated : 4 5~,'~S ‘(;1
Counter-signed :

A l} p\.‘("‘(:&’»}
,‘\.H. !‘;).3‘,” { S :

1 IR |
Sectiomn Officer/Court Officer Sign. of the Dealing Assifistant
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CENTRAL ADMINISTRAT IVE L[RIBUNAL

AHMEDABAD BENCH
AHMEDAEAD ,

Submitteds:

C.A.T./JUDICIAL SECTION,

ﬂ N
/s R
{ 1)

Original Petition NoOs s /f L/'—5 .
] (
lGq) daw
of 4 A ® o |
Miscellaneous Petition Nos b il R g
of i
) (/ / €+ o
Shri ( & / L‘/ /Lw;gi Petitioner(s)
Versus.
1 L{ [ / gaz/ﬁ_) Respondent(s).
This apolication has been submitted to tne Iribunal by
o v )/ G
Shri Aj’(_ / B\ KJ = i

Under Section 19 of the Administrative

Tribunal Act,1985,

“T# has been scrutinised with reference to tne poincs menticned in

the check list in the light of the previsions coniained in the

Administrative Tribunal ‘.ct, 1985 and Central Administrative

Tribunals (Procedure) Rules,1985.

e
the de13C3tlona has’bpen flound in or< epfa/a may be given

+o. concerned for fixablon of date.

The application has not

indicated in the chedk list.The applicant idvocate may
cys/ar&ﬁtfletﬁe;_yaﬂauxﬁﬁkhe4gw
Mo @llow 20 do

to rectify the sameg w&#th 14 .

for %—l_gim«,lc;_;e \,L/‘, ./(L/a‘(ntv
4T ol AL
| A K~ [}
\ I\ O~ \ \

KNP24492.

been found in order for the reasons

be adviesed

Jaed Jiu e Ly

}/M,,z(uxc»gi//)/ﬂ



L B

ANNEXURE~T, -

o S - CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BECH

//,«‘ - . ‘/"-‘ )
APPLICANT(S) i ( U\ ( Y, V/Z}V‘LC' Ly G
o [
) ./‘ / ’J) W
RESPONDENT(S) / { g ( L)
v
PARTICULARS TO BE EXAMINED ENDCRSEMENT AS TO

RESULT OF EXAMINATICN,

1. Is the applicabion competent

~
c
/’: -
7
<5

> (A) Is the application in the ;‘/
« ‘ prescribed form ? N\ '

(B) Is the application in
paper book form ? \

(C) Have prescribzd number
complete sets of the

application been filed  ? ‘ |
3. Is the application in time ? oI
If not,by hou many days is ol
it beyond time ?
Has sufficiznt cause for not
making the application in
time stated ? C
4. Has the docyment of authorisation/ _ v
Vakalat Nam%been filed ? } " ‘
9. Is the application accompained by " /}1” ,Q(yg :),>;
0.D./I.P.0. for Rs.50/- ? Number l\“'“‘/\' XV ¢ 7
of, 0.0./I.P.0. to be recorded. =

against which the application is ' ]
made,been filed.? p [, y /A Al M
| QA ({ ({ :
/

7 (a) Have the copies of the documents w (\“ &
relied upon by the applicant and (*"
mentioned in the application
besn filed ?

6. Has the copy/copies of the order(s) twl A

(b) Have the documents refarrcd to U/
in (a) above duly attested and (
numberced accordingly ? Vs

(c) Are the documents referred to in (a) &A% M “)
above neatly typed in double space ? 5

8. Has ths index of documents has been \ ,
filed and has the paging been dane ] X >
properly 7

c-oZ..-
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PARTICULARS TO BE EXAMINED. ENDORSEMENT TC BE RESULT OF

EXAMINATION,

110

12

14,

15,

17

18.

KNP30182.

~ Have the chronological details of x,\\ﬁﬁ

represencations made and the
outcome of such represzntation
bezn indicated in the apolicaticn ?

Is the matter rais=d in the
application pesnding before any ~
court of law or any other Bench

of the Tribunal ? (

Are -the -application/duplicate
cppy/copies signed. 7 x

Are extra copies of the application e
with annexures filed ?

(a) Identical with the Original.
(b) Defective.

(¢) Wanting in Annexurss

No. ) Page NOs.
(d) Cistinctly Typed ? “N
VAN
Have full size envelppes bearing .\
full address of the respondents NEAN
been filed 7 XA
; ; AV ({/?WL ‘h‘)\
Are the given addressed,the )wﬁ{,’V*
registered addressed 7 ¢
Dc the names of the parties stated % \/ |
in the copies,tally with Name(s) "\ j ¢
those indicated in the application ? A (s dw S
Are the transalations certifizd to be }l\’) \L /
; g . _ / \
true or supnorted by an affidavit N
affirming that they are true 7
Are the facts for ths cases mentioned
under itzm N@b of the application ?

(a) Concise ?
(b)) Under Distinct hesads ?
(c) Numbersd consscutively ? ( . f

S LA\ V)
(d) Typed in double space on one od LA ( }V ‘
side of the paper ?

Have the particulars for interim T
order prayec for,stated with reasons ? ™
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Chunilal Vekhatram Pandya, .

e

IN _THE CENTR bL A”ﬂI“ISTFﬂTJ/F TRIBUNAL

mF”erDﬁD BENCH,

Original Application No, j}(/,g

V/s,

Union of Indis and othars,

Subject :- Title of the case,

Termination of Services

of 1992,

fpplicent,

Respondentsg,

C—

Page No

Sl.Vo, Annexture Particulars,
01l - Application Memo, / fo)o
02 A-O1 S.P.,Palanpur Memo No I,
B2/33 /BPM-Chuve /02 dt,23-11-02
conveyed under S,D,I.(P)
Tharad Memo No,B2/BPM-Chuvsa/
02-93 dt,27-11-92,
03 A-02 Charge report, } ’
-0
0L 2=03 Stock of articles, / 3 }* ( 1
05 2-04  Application dt. 25-10-92. 1
b
06 A-05  Employment card,
R . 17
07 4-006 h,So.,L,certificate,




i

08 #-07 School Leaving certificate, ’ ?//

09 A-08 PrOperty certificsate, - l7
V; e ﬁ‘( A1
u We&méf{é&mifﬁam s
= 20
1. A-10 Character certificate,
| o
12, . A-11, Caste certificate. A |
phmedabad,

Date, 2-12-1992,

Ke kel
( K.C.BE?% )M‘f .

3dgnature of Advocate,
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Chunilal Vakhatram Fandya

1)

2)

dpplication Under section 19 of the

Administrative Tribunal Act, 1085,

~—

( For office in Tribunal's office

Date of filing

Registration No, d"ﬁﬁ/%fgaS/ébw

Registrar,

IN THE CENTRAL ATMINISTRATTV®E TRIBUNAL

AHVMEDABAD BENCH,

v/s.
Union of India throuch
The Director-General
Department of. Post

Ministry of’ Communication,

New Delhi-110 001,

The Chief Postmaster Genersl,

Gujarat Circle,

Ahmedabad-380 001,

Shri-Punamehand Dhanraj Pandys

e Applicant,




e —

Lo

€p Shri B.U.Renak
Supdt, of Post offices,
Banaskantha Dn, Palsnpur-385 001,

/?,M J
“L) Shri Punamchand Dhanraj Pandya,

at & Thuva Vie., Therad 385 565,
( Banaskentha) .
5y The Supdt, of Post offices,

B ansskantha Dn,, Palanpur-385001.

(i) Perticulars of the applicent :--

i) Name of the spplicent t- Chunilal Pandya,

5i) Neme of the father  :- Vakhatram Pandya,

11i) Age of the applicant :- Adult,

iv) Designation and s E.D.B.PfM,
perticulars of‘the Chuva Via, Tharad,

amx office,

e

v) Address notice to be C.V,Pandya,
served, ; E.D.B.P.M,
' Chuvs Via, Tharad,

( Baneskantha ) 385 565,

2) Particulers of the Respondents:-

“
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£

sppointed as E.D,B.P.M,Chuva w,e,f, lO-?-@E;gnd

 §

his appointment papers were prepared and verified by

the mail overseer ond ke the Sub-Divisional Inspector,

The spplicant-is eligible in all respect for

the agppointment of E,D, B,P,M, However Shri B,U,Ranas
Supdt, of Post offices who is adopting corrunt practices

and makaRkd=x malpractices in appointment of E,D,B,P,M,

hss ordered to terminste the services of the applicent

and to give the charge provisionslly, adhoc basis on

purely temporasry basis to Shri Punsmchand Pandya by

adopting corrupt practices snd malpractices because

the applicant wss not in o position to satisfv the

demand of Shri B,U,Rana the Supdt, of Post offices =nd

hence illegsl and void,

L) Jurisdiction of the Tribunsl:-

' The applicant declsres that the subject matter

egainst Which he wants regressal is within the Jurisdtetion




5) Limitation:-

The applicant further declares that the

¢

application is within the limitation prescribed in

Sec, 21 of the Administrstive

6) facts of the case :-

candidate and he was sppointed as E,D.B.P.M,Chuvs

w, e, f, XAXXAX 10-7-92 and his =ppointment p

)

pers were

prepared and verified by the msil overseer 2nd. sub-

ible in 211 resvects

ine residence
! e,

|
Q.
o
0
]
ot
e
O
=
ct
Q.
L ]
b
fod
@]
4]
6]
n
D
Q.
b

Income andpropertv and ha

(6]

8lso got working experience of E,D.,!
and submits thest Shri

who i s adopting corrupt
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practices and malpractices in appointment of E,D,B,P .M,

had ordered to engage vice the »pplicent who was not

in a position to satisfy the demand of

ordered one Shri Punamchand Pandyas who

the requisite condition of appointment

over Shri Punamchand is S.S.C.f2il while

has passed Std,XII #nd the applicsnt has

experience,

6.3.)

has spproached before the Honourable Tribunal
and to see that the appointment of E,D,B,P,Ms are
made on corrupt practices which cannot be proved on
paper but this can be inferred from the circumstsanrces
and the rGSponéaptS ?hri B,U,Rana may please bp‘ﬂiractpd
to produce the file of the appointment of E,D,B,P.M,

Chuva., The Honoursble Tribunsl can only

The applicent states and submits that he

w
5
[
o
L
c
L]
=g
84 ]
e
a

is not fulfilling
f E,D,B,P,M, more

the epplicant

got working -

for Justice

not

px%k put restriction
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on corrupt practices and malpr2ctices which cennot

be proved on paper but the file itself will spesk every

thing in this regard,

7f " Deteils of r emedies exhsusted :-

The epplicant's terminstion order sre issued

and he is on service today if he waite for the decision
of the nppenl the services of the applicantwill be
termin-ted and hence the 2pplicent has approached hefore
the Hon'ble Tribunal for justice,AThis is the urgsent
matter and hence the reduest for Ad-Interim order,

) Matters not pending with ony other court:-

The spplicent further declsres that the
matter regarding with this application is not pending
before any Court of Law or =nv other bench of the

Tribunal,

Relisf sought:-

In view of the facts in psras-6 above, the spplicant
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. ' 63”00’;’
prays for the #e e’ relief,
‘ | P

i)  The impugned order No,B2/33/BPM/Chuva/92 dated

23-11-92 of S,.P,Palanpur conveyed under 8:B:I;(P)

Tharad under No.Bz/BpM_Chuva/QZ-QB dated 27-11-92
be quashed and set aside.

ii) The reSpondentvbe directed to continue the

. | <
' applicant in service and his services be regularised

as E.,D.B,P.M, If his services are terminated before

the decision, of this Tribunal, the spplicant be

reinstated with full back weges as continued in
service ond his sppointment be regulsrised,

(iii) Any other suitsble relief may be granted,

10) Interim relief if sny prayed for :-

The respondentno,3, The Supdt, of Post offices

Palanpur be directed to maintein: status quo

as on today 2-12-92 F/N and not to terminste the
|

‘services of the spplicent till the decision of the
& | ; :

[
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Honourable Tribunsl on this =pplication,
1) - Bileswwsss
12) Particulars qf the Pdstal order in respect of the

application fee of Rs,50/-, fifty,

i) NO. of I.P.O, = = ! .ﬂm
1) Date of issue. PR

iii) Office of issue,

g

iv) Yffice of payment:—" phmedabad,

13) List of Enclosures:-

Annexture herewith,

Y, TRIFICATION

I, Chunilsl Pendya s/o, Vakhatram

Pandys E,D;B.P.M, Chuva age 2dult residence of
Chuva, do hereby verify that the contents of this

spplicétion are true to my personal knowledge =nd



«n

.-

and belief, I h2ve not suppressed any material

facts,

cxf‘fm%@
Date, ' 2-12-199/2, { C.V,Pardya )

Signesture of gpplicant,

Identified by me;

lg eprstt

( K.C,Bhatt) “

Advocate,

gited by Mr... 0 P}L&W o

ot iy ‘(2@‘ el eners
A~ 4 secongd se! g ) itea

CdUpies COPY SGidw ',%QJY Sevved o
Nher side ' }

2Ty Qegicl
)

GRS -

_ n_-

ﬁ(‘)
L&@\ | -
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o A Appoinement of BPM chwrvee AIC itk Fhuzest

Ay

ife cAeR” ot B

+o [714[7m.¢.¢-f ' i ¥ ;
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(3fag fnw 267, I%-AIT faa gt 7 @ 1, Gl T qew )
(See Rule 267, Posts and Telegraphs Financial Handbook, Volume 1, Second Edition
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Charge Report und Receipt for cash and'stamps on transfer of charge
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*¥Certified that the balances of this date of the several books (including Stock
book and Registers) and accounts of the office have been shecked and found correct,

*sanfor far s § £ fsafafea aoarag wroma afrsrd ¥ 8% fag s
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*®Certificd that the balances as detailed below were handed over to me by the
Relieved Officer and I accept the responsibility for the same.
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5 GUJARAT SECONDARY EDUCATION BO/ RD
, GANDHINAGAR
STATEMENT SHOWING THE MARKS IN EACH SUBJECT OBTAINED + ™ THE
T HIGHER SECONDARY CERTIFICATE EXAMINATION (10 -+ 2 PAT'ERN) |
. . |
- g MONTH & YEAR CENTRE . DISTRICT AND STREAM SER: L NQ !
OF EXAMINATION Y v SCHOOL NO. OF ST/ TEMENT
MARCH 1990 bz 10,034 GENERAL (54085 |
: |
1 CANC:';’”E'S CANDIDATE'S FULL NAME BEGINNING WITH SURNAME |
' |
’ |
Gl0307y PANUYA CHUNILAL VAKAATARAA] |
NAME OF THE SUBJECT MARKS OBTAINED/OUT OF
001 GUJUARATI(H.L.) U40/100 LERDO FOUR lE O
009 AInDICLeLa) 0477100 LERD FoOU= Se JEN ;
123 SANSKRIT Us1/100 LERD  FIVF gn ;
_ . N i
136 LOGIC 03571080 IeRC  THREE FI = ;
et 139 SUCIQLOGY 03ur100 LERU  THREE 2F O
¥
14 GEUGRAPHY 0457100 LIERU FOUR  FI ¢
PERCEN T EORY
GRAND TOTAL OF MARKS OBTAINED/QUT OF TAGE RESULT GRADE SC  MATHS
024870600 41] PASS THRer -
ZERD TwWO FOUR EIGHT
Grade One (With Distinction) : 70% and above IMPORTANT NOTE f
Grade One : 60% and above, & beiow 70% R No change in this statement of ma +shall be
Grade Two : 45% and above, & below 60% A Rl P, made except by the authority iss g it Any
Grade Three . To all other candidates S el o W infringement of this requirement w - result in
including the exempted i A b the cancellation of the statement Juestion
e Exemption : 40% g e o and may also invoive impositio of other
. e o 3 appropriate penalty as may be dec 3d by the
3 Board.
NOTE : * " *dﬁ .
N | () XO Indicates Exemption | HELC s WS
(ll) AO Indicates Absent Lo o
(li}) ** below marks indicate L
that deficiency Is condoned ’ i, %
o et ' am——
AECHED FERAR TRUE (o pYy EXAMINATION SECR  TARY
N
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